IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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JODHPUR BENCH, JODHPUR ”’/S/
ORDER SHEET

APPLICATION No.____79 OF 04
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. Advocate for
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Notes of the Registry

Orders of the Tribunal

21.5.04

‘None is present for the applicant.’
Mr. K.K. Shah, Advocate for respondents 1 to 3.
Nore is present for respcndent No.4.

learned advocate for respondents appears
and submits that KVS has passed an order on
13.5.2004 disposing of the appéal oft applicant
Nem Singh against with-ho lding of increments »
of pay due in Decermer 2003 and Decenfoef 2004

& R
with cumulative effect and after consideration

o “ ‘

that has been accepted and penalty of with-

_ hso
holding of imrementsfl%_% keen set-aside.

He has also submitted a copy of sueh order of
the KVS which is taken on record. ‘

It. is found that the order dated 1.8.2003
(Anrex.n/1) of t he XS imposing the penalty
of with-holding increments of pay was under
challenge. Since the KV3 has already taken a - -

favourable decision and the impugned order has
been .set aside, the O.A. has become infructuous

and is therefore, dismissed accordingly. -
No orders as to cost.

| (G.R .Pétwardhan)
AdmMember
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